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central actiinistrative: tribunal principal bench

N EU OELHIo

1  0 oA.No. 1376 of 1996

Shri Afnrit Lai TVagip

S/o Shri Ram Gop al Tyagi®
UJrking as Asstt, Postm aster SB ) in Delhi G.P.O,,

f^o v/illage Ghasoli Qistt# Sonipat Applicanto

Versus

Union of India through
the Secretary#
ninistry of ODmmonicationep

■  Oeptt, of Posts#
Dak lhauan#
Neu "elhi- 110001

2. The Chief Po stm aster#

Delhi GPO,

Kashmiri Gate #

Delhi- 11®006 o • o • tespon den tso"

2) O.a.No.1239/96

Shri fiJshan Lal. Bhardua^#

S/o Shri Raop Chand Bharduaj,
working as Sub-Po stm aster pooth Kalan,
P.O. Rssettlement Cblony#

Delhi 41, under Delhi North postal Division,
f/o Nangloi # Delhi.

fippli canto
Versus

1o Union of India through

the Secretary#^
Ministry of Osmmuni cations#
Dspartment of Posts#
Oak Bhauan#
New OBlhi - 110001.

*9
2o The Senior Supdto of Post Offices,

Delhi North Postal Olvision,
Civil Lines#
Delhi - 110054 « ^ ^

•«. • • Re^on den tSo
\  • ■ • . ■ ■

By Ad«)catBS Shtl Sant La Tor th. appHcsnts.
Shri n.M.^dan for the respondents<>

HON'BLE MR. S.R.ADIGE PiEnBER(A)r
H0N»BLE OR.AoVEOAVALLI MEriBER(3), ' .

Neu Del hi j Oated this the 2'" May, 1997.
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3UDGWEMT

BY HON'BLE: nR.S.R.AOlGE nOTBER(A)l

As these tu0 OAs in \/ol \ia common questions

of law and fact# th^ are being disposed of by this

common order^

2» Applicants in ^e tuo OAs seek a direction

to respondents to treat the period of suspension

from 15o6o89 to SloBo^O as period spent on duty

for all puiposes uith full pay and allouances, s/id

consequential benefits*

3» Adnittedlyj applicants in both OAs uere

suspended with immediate effect vide order dated

15.60 89 (Arinexure -a1) on the. ground that departmental

proceedings uere con tempi atedo Thereafter by order

dated 31 *5.90 (Annexure- a2 ) the suspension uas

revoked and ^pl-ic^ts in both OAS rejoined duty

on 1o6»90,, ^^)plicants in both OAs contend that

no order has been made under FR 54-8(1) by respondents

although nearly 7 years have elapsed since the

applicants rejoined duty and no charge sheet haS
been served or departmental proceedings initiated

against them *

4. Respondeits In reply dP not deny that
charge sheet on the applicants In bo th 0 As is yet
to be Issued. In reply they state that charge shaet
Is being Issued and the manner In uhloh the

suspension period is to be trsatad under FR S48 ulll ■
ba decided after the departaental piooaedlngs.are
concluded*

5. -^Pll^nts' counsel has relied upon tub
Fbllngs vlr, girdharl Lal. vs, oelhl Administration
4 Ors (1993) 25 ,TC 321 did N.C.Oas l/s. UOl i Ore
'990 (1) sra 270 In s^,port of his oontaitlon that
Upon relnstatamant after reyooatlon of suspension
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thers is amsndatory duty cast on oompetant authority

under FR 548 (1) to make a speciric order regarding

p ayin ̂  t of pay and aliouances to the Go vto servant,

trfiich may subsequently be rewiaued by the competent

authority after conclusion of the disciplinary

proceedings under FR 548 ( 6), . In both those OAs

respondents were directed to release the pay and

allo uaP ces to those applicants fo r the suspension

p erio do Shr i Sudan has not been able to furnish

any material to indicate that those two jucfements

have not become final«^ In the present case, the

matter is compounded by the fact that despite

the passage of nearly 7 years since the suspension

uas rexokad, the disciplinary proceedings against

applicants in the tufl OAs hav/e not e uen commence do

in v/ieu of the great delay caused in this

Case for uhich no satis-factory explanation is

forthcoming, in the interest of justice respondents
be ^are directed to release^applicanta pay and allouances

for the suspension period uithin tuo months from

5  ̂3ta of receipt of a copy of this order, subject
to r evieu of the sane upon conclusion of the 0£

contanplated against them in accordance with

FR 548(6)o No costs,
' i

7. Let a copy of this judgment be placed on

the file of OA No, 1239/9

HOTSFRO). I»IEJ^18FR(a):

/ug/


